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Wwednesday, this the 6th day of october,2004,

Hon'ble Mr. Justice S.R. Singh, V.C.
HDII' ble Mr- D.R. lTiWiri’ Airdg

Unlon of India & others eeessssReview Applicants

{(By Advocate ; sShri A. Sthalekar)

versus

Ram Swarup esese REsSpondents,

O RDER

- |
.

By Hon'*ble Mr., Jgustice S,R, Singh, v.cC.

we have heard sri amit sSthalekar, learned counsel

appearing for the applicant and perused the pleadinys

on record,

2. The order dated 10,11.2003 is sought to be reviewed
by the instant Review application. The Tribunal by its
order dated 10,11.2003 directed the third respondent to
consider the case of each applicants for payment of over-
time and decide the same in accordance with Rules and

“in the light of judgment of Division Bench of Madras
Bench." It is submitted by the learned counsel that
Madras Bench in its order passed in Q0.A. no. 983 of 1989
in re. Ordnance Factory Hospital Employees Association

& Another Vs, ynion of India & ors. had held that the
applicants therein were entitled to the double rate

over time wages from the date of the application.

It is submitted by Sri amit Sthalekar, learned counsel
appearing for the respondents that the judgment of

been reviewed and it has been

Madras Bench has sifgce



3 Having regard to the facts and circumstances of
the case, we dispose of the Review Application with
the direction that while taking appropriate action in
the matter as per the order passed by this Tribunal,
the competent authority namely the respondent no.3 in
the 0.A. shall take into account the order passed by
the Madras Bench of the Tribunal on review application.

: ml' =

MEMBER(A) VICE CHAIRMAN

GIRISH/=

".—h.r-ﬂ




